THE COMMISSTONG OF INQUIRY ACT, - 1952

&CT NC.60 of 952,

50 proride for the appoiniment of Commissions ef
svesting svch Commissions with eertain Powers.

r A . ( 14th Avgusi, 1852 )
It enacted by Parliament as follews :-
) This Act may be called the Sommissiors of _
L tenGs to the whole of India :

*iﬁlﬁha;i apply to the State of Jammu
in so far as it relates to

- matters relatable to any
ated in Ligt T or List III -
8dule t0 the Constitution in
BEcbol s
,ﬁ$1htokﬁbrce-ﬁh such date as
voyernment may; by notififation im
GQQettef,apr;nt. s g

ﬁht&ﬁhiﬁéé"tﬁe:cbntekt otherwise

e P

ﬁéngéérnmeﬁt" means-

Central Government,in relation to a
on appointed by it to make an inquiry . e
“matter relatable to any of the entries

erated in Ligt IZfcr List II or List IIT in
enth’Schednle. to the Constitution;and

e ‘State Government, in relation to a

sion appointed by it to make an ingriry
‘Hyﬁmatterrrelaiable to any of the entiiag
ated in Tigt I or List III in the Seventh

iﬁ%e to the Consiitution;

ide that in relatied to the:State of Jamm
Kashmir, this elause shall have offect subject to
‘lmdification that-

sub-clause (1) thereof,for the words and figures
1st I or List II or List III in the Seventh
S%hodule ‘to the Constitution", the words and Figures
., -8t I or List III in the Seventh Schedule to -

e Constitution as applicable to the State of Jammu
nd, Kashmir "shall be bestituted. ‘

Vs
.-"un_-_»———-—n,——-——-—--_.—..___

’_0= b§§?,j952{v£de ﬁﬁtification'No;syh-0-1670 j
30th September,1952,Gazette of India Extraor- |
1 \r_i,II,ISéCO 3,'%-'861 .

ubgtituted by Centwal Ach No. 79 of 1971.
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i "Ligt II °p LLoas Lee Cis %}
in LGunstitutios"

(b) in sub-claus

o
s
I
L.

kH

1) Y a7, - 1 : |
ST RSB TN Bhenmmds and fioures ,

: » LNC ses-entin Sehedvle G fhe

‘ tits + the wehiue and fignres™list III ip the
igrath ocbo*Vle te the Constitution As applicable o *ha
State of Jamim and Sgchmir | shall be substituted.

(b) "Cemiiss ion "means a Commissicn or Taguiry aprointed

nnder seeticn 3

ég? "Praasrubed" means pPrascribed by rvles made under
05 BACT, '

Cunstruetion _of Loferances to _lawvs net in Loxce in
jjahhtaiﬂ_gi_{anm@;ij&gﬂuiini Any reference in this Act
to e law, waich!is not in furce in tha State of Jammu &
haskiiir; sball in relation to that Stats,be cunstrued as
arenece o Lthe Ccorresponuing law, i any in furce in

|

he apprupriste Gevernment méyy if it is of opin-

0. =1
o lun thai it Js necagsary so to do, ani shall, if a resuvl-
irgi= vtien im this behal® 1s passad by the Eorge oof the Pecple

T 3 - ¥

ar? =8 a2 2use nay bDey, the Lagislative dsscitbly of the

State, Ly nutification in the urficial Gazette, appoint

a Cuommigsivin of inquiry for the purpuse of making an in-

quirrinte way definite matter of prbliec impoertance and

pertoralng such fueticns and within such tine as may be
speciried in the nutificatiun, and the Comuission su app-
vinted saall rake the inquiry and perfurm the fuetions

accu¥dingly .

Provilad that vhoer. «n vich Commisgicn has been app-
vinted oy iacgrirs into £ny atter -

(1) by whe Corteal G arntent, no State Guwernment shall
excedt with the appruwal of the Central Guwernment,
apputnt andcher Vommlssion ko ingiire into the same
matizr Tur 5o lung az the Cummigsion appuinted by
the C.pkral Cowvernmon* is fonetivning; 1

(b) Dy = state “uorerniims, the Centrul Guwernment shall
Mot appulnt ancther Commission to inqrire intc the
sAne matter:fur-su lung #s the Commission appcinted
Dy the State Go-rernment iz frnetioning, unless the
central Guwernnment is of opinion that the scupe cf |
the Inquiry shwuld be extended to twu ur more States. |

(2) The Caumission may consist-of one or nmere members
appuinted bty the apprupriate Guwrernment, and where the
Commission consists of more than une member, c¢ne of them

nay be appointed as the Clairman theraof.

* Inserted by Central Aot hiv. 79 of 1971
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5) The Apprupriate fuwerrment may, at any stage of
~82 Inguiry Ty ‘he Commission £i11 any «—zcancy
“Widah may ha-c¢ arigsen in the vifice uf a nmember
‘ol the Commission (vhethe: congisting of one or

mure than une membar ).

4) The apprupriate Gowernment shallcavse tu be laid
#  befure the Huuse of the people or. as the cace
nay be, the Legislative Assembly of the State,
toe repurtyifemeof e Curtiis-ion OF oo
Anguity-made By the Cummicsicn Unger sub-seeficn
{17 togsthér with memorandum of the action taken—
‘thereon, within a pericd of six months of the
,5d-Z;;sicn'uflthn*fépurnfvy the Ccmmissicn to
-the"sppropriate Governwent. il '

mnissiun shall have the powers of a ciril
while trping a suit vnder the Cude of Civil
'y 1008, 1n respect of the(5 of 1208) fulle-

T atters, mamaly i-

1= \ T i : Saa i ¥

le & } ‘summcning and onforcing the attendance of any

‘ % Ppersun from any part of India ~nd examining him

g U‘.;I uath; " =
¥ (o) réquiring the discovery and predvetion of any
_ é duc¢unent ; .
p- #. Wi : - :
< _,;,@) receiving evidence on afficawvitsy
;Ga)‘requisitioning amy publie reecurd ureupy thereuf
- . "% Trcm any Court or office: X
NI i : :
' .~ fe) 1issving cummissiuns for the examination of with-

11 - % mnesses ur documents:

’ 0, . . i :

3 (f) any cther matter which muy be preseribed.
ticnal #xa, (1) ‘ere the State Gowernment 1s of cpinion
iﬂqf; . thct heving regurd to “he nature f the inquiry

L ssluvn & to be made ana other tircumstances cf the case,
o rine® 81l ur any. of the pruvisioncf stbsecticn (2)

1 . & cor sub=secticn (3) ur sub-section (4) op sUb-

section (6) cr cub-secticn (6) cr sub- seoticn
A7) shorld be maue applicable tou Cemmissicn, the
State Guwernment may, by nutificativn,direct
that all cr such of the said provisicns as may
be specified.in tha notificatiin shall apply to
that .Comnissicn anu on'the issve of such & noti-
@fication, the said pruwisions shall apply accur-
dingly. )

(20 The Commissicn shall have puwer tou require
any pers.n, subject to any pr.xrilege which may be
claimed by that persun under aany lew four the tine
bPeing in foree, tu furnish intormetion «n gveh
bolnts or patters ug, in the opivien of the Comm-

My nayx he wealil “or, Gr rae) exwant

® **.Subgtitutey Ly i pP.AA" d:,.20 of 1066 .
2 *8 Inserted/amcnccu ~v T 3t N 99 of 1971,

& o B
4 -



. 4 .

*°0 the .sibject mutter ¢f the 1nquiry aad
uired shall be 4Fomfﬂ te be legally Lovnd
infermation withiy t,m meaning, or ges t&on

-f the Inaian Penzl'Usce { 45 ¢f 18605

(3) The Cemmisgicn cr unv officer,. nu* be?fzf:
& gazetled cfiicer,. gpecially authcrtseﬂ 1 this’
the Commissicn may enter any btilding crp plac f’*
Ccmmission hag reason to believe that any M
-..u’l‘“" dcaunegt s b .L’l;- G tn-. "1"1339,&“.2.';&11&‘ G
way be found,and may sidize any such books df ;
ments or teke cxtrsot om coples therefrdn, s
visicns of seeticn 103 and section 103 of ; R o,
giucequrc,1896(AP\ Vicf 1898).1in sc'fartas they
e. ]

(4) The Cemmissicn shall be deemed tou be ﬁvil cuurt and :
when any cffence as is describec in secticntl175 secticn 178 .
secticn 179 secticn 180 cr sectiun 228 of the Indizn Penal Code,w

1660(Let ALV f qso, is cummitted in the view .r presence . A
cf the Cemmissicp,*hs Commissicn may;after peeurding the facts f.
c;nstitutlng the cffance and the statement &f ‘the accused agl L1
proviied for in the Ccde of Criminal Prycedbre, 1598 (Act V. of .

1896 ), ferward the coge ¢ a magistrate havipg jurlsdipation ol
try the same anc the magl istrate tc whgm,an ‘such cagse is for--
warded shall prouceed tou hear the ccmplaint against the accused:
as 1f the cace haa been ferwarded to him 11§er sectian 462 of o ks
the Ccde cof Crimirvl “rcueuure, 1896 (Act N bf i88e), R e 1 "'

(8) If any perscn, by werds either. spuken pr intended ‘tu be {
read, makes c¢r publishes any statement cor d%es any cther act R
which is ecalecvlated to bving the Ccmmissinn cr any member ther- |
¢f Intc aisrepute. he ghall be punighable wgth simple impriscn- Y
ment which muy extend tc Lwe years cp w;th ?ine or With both, = ¢

(6) The provisioncf Section 1983 of the | uge cf Criminal
Frceedure, 1898 (not V of 2e9g) shall ap ly in relaticn to an
(ffence vnder sub-secticn (5) as thby p? An relati R to an
cffence referred tu in sub-gechion of the 3aid section 198-B
subject to the mecificatiocn that nc cumplhi,t‘ :espect of

such cffence shell bYe made by the nubi*qura_eﬁutu‘ ezgept with
the previcvs saneficn of the Stute Governmeft.:

(7) Any proceeulng Pafure the. Cummissifi:,
a Jjudicial grueeeding within ‘the meaninj 0
228 of the C. 1860 ( Act ALV of #8’6@'
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| ._511_‘ * WER __u;..ﬁ:.ﬁg:nr‘;i__as.:‘en._tg_l;:tilise__ﬁl.._ﬂ selviceg
T e Qoddia ang i astigaticn
& A ﬂbb;GEWLQL.KEL;Lﬁgﬁggllufstj;dtlzﬂ Rertaining
£ 8y ..-,:“‘,‘_ 1—:;:::-’. ¢ : s -
g —;1: e .A: o 1 f
¥ A3’} "The Cugmisston may, for the purpose of
ccnducting any lrvestigation vertaining to the inguiry
utilise the services - '
: (@) in the case of g Commission appointed by the
£ ; Central Government, of any oflicsr or invegti-
. gatlon agency of the Central Government op BNy
State Government with the ocncurrence @ the
:  Central Covernment OT the State Gouvernment, ag
. ; ‘the case may be; or
: (b) in the cace of a Commissior appointed by the
= State GCvernment, of any offirer or investiga-
tion agency of the State Governmnent of Central
- Governnent with tag concurrence o f the State
¢ Gowernment or the Cantral Go-ernment, as the
4 ¥ Cage may he ,
] (2) For the Purpose of investigating into any matter
3 : ¢ pertaining t4 the Ingniry, any officer or agenc
1 ? - Whose services ara utilised uncer sub-section (1
4 may, subiect tg the direction and ccntrol of
4 sne Commigeion - ' X
: % i
‘ : (a)g Summens and enforce the attendance of any person
__:’_‘-“' Y fg

and- examine hin;

reguire the discovery and production of any
documeht; anc

: réquisition any public Trecord or copy thereof
% from any office

%+ Thé ;provisions of section 6 shall apply in

i reltion to any ctatement made by a person before
% any officoers Or agency whose serwices are uhili-
% Sed Under sub-section (1) ag they apply in rela-
= tion to any statement made by a person in the
% course cof giring evidence befure the Commission ,
; Pl o 4 2

officer or agency, whose services are vwtili-

Y ér‘gub%éectiOn'(1), shall Inwvestigate in
atter pertaining ta the "inquiry and submit
thareon (hereafter in this section refe-
ré as the Investigation report) to the Comm-
ssion ‘Within such period as may be specified by
the ‘Commission in this ‘behalf

=)

: Tg% ) mmisqignushall.satisty itself about the
icarrectness of the facts stated and the conclu-
ny;,é%r,ﬁ.«red at the Investigution report

‘to 1t under sub-gsection (4),and for

se the:Commission may muke such inquiry

“the exam!nation of the person or per-

onducted ur sssisted in the investiga-
thihks rit): -

e 08 O



Statements
Mede hy
Persons to

the Commissicﬂ

(v)

(2)
cshall

Cease

: S T e
¥ B - gt
< e B
y B it
I R
1 * ; 3 *
& - G i » . ALY
& - _"‘_,_‘ i -
: B
\ -3 - 0 Lkl
1 -
v e
. 6 ° ] L g ! b ATy
. Srsieh
-

)

8. No stateman« M4de by a person ini

_ : ] e courge
glouing €wlician g Dafor X

_ e the Comuissiv-_shall,~
T rim to ox Degzag ageingt him-inéfn&,civil
%o Tininal pronecding eXcert a prosegmticn . fg
plving false-evidence by sueh st AR
- Provided thut ‘the statomont

.y 3 v 4 8
- 3 4 £ ek
(n)
SRR

28 melevant to the. subject matter. of
nguiry & ; ; DR e
¥1: 6.8, Persons‘notgobliged to disclase secrot |
Etﬂﬂesshni;mannfanturp of _g0qad n_cerk
“ . Casgsg . K R

Excert in cazeg where a Commis
eXpressly required +o Ingnire Inta tr pre
manufacture of any goode ,nothingfin-:hiﬁ*Act“d

e deemed to compel any pergon givine-eﬁidencef —
before the Commission %o disclose anyl'racmnt prop
€35 of manufacture thereon,! : é‘ G

Pmmsamn_iueaﬁe_tg.en:
' ¥

*1

] -
B

(1) ‘The appropriate Goverfinent may,be notifiea-f
tion in the official Gazette, declare hat - :
A Summission(othar than a.Commission‘appointed' B
Plrzaance of a Fesolntion pagsed by the Houae,of;i ;s
Th2 pecple 07: &s the cage may be, the legisla- %

Live Mssembly of the State) shall caase to oxistl.

iT 1t 4s o7 oninion that the continUedfbxistence,ﬁ
0T theCeommigeion ig unnegessary; ;

X -
X & 3

A Commission appointed in pursuance of
tion rassed by the Hovge of the People ‘or ) =
Caze may be, thelLegislative Agsembly the Staf: - I
shall cease to exist if g Tegtlutionon 2 or ghe -/
discontinuance of tha Commission is passed by
tie House of the People Or';as the case may be,the
Legislative_AsseMbly Of the State . . - . :
Brery notification issued under sub-scction (1) §e -
specify the date from which the Commission shal R
60 exist and on Eheissue of such notification, £

the Commission shall ceass tu exist with effect from G
the date specifieq therein . : g .
._;'- ‘o F:’J
i
*1 Incerted by Central Aect No., 79 of 19715, £

%

]

T

K
Sec.” substituted by Ceniral Act Wo.75 of 1971

:
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% $ate LS ; f j ‘ - 'F o
= % e' ! . &
s B Wikses Al ke S ®i.H & i 4
s 2 ~he Commissicn shall, subject to any rriles
nﬁqh+527%5w§g thay may he made in this bcRalf.have 20wWsr to
| -Qégﬂéh-‘ ﬁ%d—l 2egulaie ihg owm orocoonure(incladins “aa fix:ng
o : G b ; CI g}HCPS end times of ite sdbtings and deciding
se § (e whether to s.t 14 pinlic or priratel, :
Ll Su »! ;‘ Ly / ik 3 4 LA P liad -
lwil e k4 g . :
ol oe § 1.84 gngyixx_nqiﬁgg_hﬁ_inﬁﬂzxxﬂiﬁd_hy_LQQSQQ_Qi
o 3 Lacsney ol _change dn e ook antn lan il tha,
Nerne = Commissfon s
A !»'15 :
gt e z(TJ "here the Commission consists of “wo or more
¢h hal bobl dhigs Jo members, it maw ad: notwithgtanding the shaen-
sl i %. ¢e of the Chairman or any oth.r momber of oy

. vacancey among its mernkbors .

K2) “Where during the course of an inguiry before a
g Cemmission, a caange has taken place in the
il constitution of the Commicsion by reason cf .
‘any vacanecy having been fiiled or by any other /{
Teagon, it shali not te recessary for the 4
Cemmissiun to commence the ingniry afresh and A~
v .the ingriry may bhe « ntivued “rom the stage at,
. which the changs bSadk place . 3

#1.88 Persons 1ikely o ba preindically affacted to
¥ - . Pe heard;iv,at any stage of %he inguiry the

. Commission ‘- ' '
- .Aa) considers it necessary to inquir fnto the
) concuct of any pdrson; or

o 3jx5'(b)'is of opnion that the reputation of any
%'y . person is dikely to be prejudically affe-
b SR ctad by the Inguiry . '

! ¢Bhe Coumission shall give to that person a reasonable
gpportunity of being heard in the inquiry and to pro-
uce evidence in his delence;

W %

Brovided that nothing in this wection suall apply where
We credlt of a %ituess is being impeachad .

Schasel i 3
»8C Rightof crcss-examinaticn and representation by ¢
Chbdggal nrastitionen ., - o

- n - —

~3ﬂe‘gpprepr1ate_Govennment,every_Pefson refefred to in
- sectlon &5 end,wlth the' rermission of the Cummigsion
- 8hyother person whose evidonce is recoriow by thao
mmiss;l.On'-.- rErd R AR/

,‘@;)‘ﬁa§*er055-examine.a witness othsr %han a witness
4 prodveed by it or him ;

.f)'may gddfess the Com&ission;and_
() may be represented befores the Cormission by

¥ practitioner or with th- permission of the
4 Commission,by any other person .

08 & 8 8



Frovestion
of aectinp
taken 1,
gGod falitn

Members,
etc.t0 be
public

S ersrant S

Act to apply
tc other
Ingriring
authorities
in certain
Cases

e s -

et b

. «B.
P, Ho suit on othur Tomal o 3
LS uoprunviate (o mee e s D5 Ocpadin shall 110 again
s ”,-,-n,,-”\"h m'r = :—‘\."-:N.;. N1 Mo \,"1‘) "Um‘["_ i SJ—OI‘F' or any memks
:T & " K L3N St i P ,'J. 11_ 'Ihd?.:" -‘-.;1-.'.‘ ““"’"M'*lo‘n Q_Lt
L..' ot Thl P 3
u Crampeas 2Epeonsisl: Coverumint or of«-he Commissin
Db g o 1., SR LG gllbﬂ 1z in good fapith_done or
Ll’i'.;_ GO Do i O j.:i -_’uvx_s-‘:ance ()‘I‘th{qéc—t or Of- a,

'“Lﬁ" ¢t ovders wad: thereunder or in ro ¢t of the

m ~ o 1 - .
Lin]l ‘ation, Ly or under the authority o the appropr$
Sowelnnent or the Cermlssion, of any rep papar or
procect Inge _ s J b SA et

~ ]

| {if

’Qf &very membor of the Commiggion and aery officer‘
EPFO inted or authorised by the Commissicnto exercl se
i b tlonq under this Act shall ba depmeq‘&o be a publi

Sa I"\"r,?'ﬁ within the mp_,j.n-l_ng of section 0] Pf the 1ncia
PL"]G._L ‘ur" =)

o
T gy

*110A  Penelty for acts caleulated to bripg the
EbmmﬁoRM“¢fTLﬁnLJhmﬁ94_tﬂﬂ&ﬁ@fW}IQ disraputd

*

(1) If any person by words either spokonior intended:
to b:read hakies or pablighes any statement or
doey any ot“ r act. which is cdalcviafed to bning
tie Jommission or any memper thereoff into .dis
he shall ha pun‘qhahLe with simpla imp
for a tovm which inay extend to. srx
with fine, cv wita bota . .

(2) Tha nroviscions of section 198B of t
Criminel Progedure, 1899(5 of 1398)
in relatien hd_an affpnﬂa under sub -5
as they epply in »clation to an affel
to in eul-saction \l! cf the .sald seft
stbject to the modificatlon that no eomplaint in
respect of such offence shall bemade#by the publiok
presecnitor excapt wluh the prpvloUS sanction =it

(a) Ir the case of a Commission, or membﬁ-'
Cermmission appointed by the. Céntral '
of the Uentrdl Government; or

£
4

(b) 4o the case of a Commission, or mamb{ 3
Ccmmission av pointedby the Sfate Go
tna State Government ,- e e |

11,  Vhere ahvy au*horl*;(bj whafever name al;ed)
otaar than a Yonnission appeinted under saction- S,has
been oris set pp under any resolutidn or erder .of the
appropriate Government for the purpose of imaking an'
inguiry'into anyd:#irite matter of ﬁub]iafimportdnce a
that Governmen% is of coinion that ail’ or any of the.
pibvjslﬁn“ of this et should be mace applicable to tr
arthority, that qovurnmnnt may, sroject ta the rohib:
tion conuained in the proviso to sub-section (1) of
5Ctlo‘ 3, by notificetion in the official Gazette,
dlie ¢t that the said provision  of this Act shall app

?

L / I.OOO 9




.’ I} .
s .
.
Ll
vf thic Act snall apply ., 4ph.+ cuthur ik
lll R -y oSt A - - -1-."2-" "' R = ek .LL‘J,
WHe T L8508 T andh e Yhltlecuticn, tha+ a9
Lo gnnll we oo C i be u Jummideasop L Intay
‘gndex geevion 74 the prescse of the 7
5 \ - \
N 3 \ Al y
; Vid Thy . ap PUpsaste Sosernnaat moav. DY Gatifdes.
- T R T PiG2eT [ : ; 2 4 iy el
$-0N° 1N Tha officis VEOGLE3y Make ruics Ty SLITY s
Qhe Parpuses of this ash, -

GE) {n pﬂrticulars an without Brejuuice te the ganora-
Bty or tne foreguing puer, sucn runlag ey prisds four
&l or any of the fullowing mattars, namaly s

()

3 |
the term_of office and the cunditionsg ¢f sar-—
vl ce of the membors of the Comnigsion;

the manner in which inquiries may be Bhilg vnder
this Act ang the procedure tu be followed by

the Commisgion in respect ¢f tha proeeelingg
baefcre 1t;

(O

= ug

the powers of. Ciwil Court which may be wested
‘in the Commission;

5

2

:'f, 3
d) any other matier which has to be, or may be
i sPrescribad. 1 :

. Evéry rule made by the Centr
S section shall be’ laid,

€ 1s made, before eacil huus
: Passion ror a “Jtal P

al Government under

as suuh as may be after

2 of Parliament while it
erled of thirty days which

be cenprisng in oue :ession or In two succegcive

@ssiong, ang 1L, befurs the expiry of the session

g which 1t 10 34 |aigor the zessicn immediately

Ollowing,buth Hon eg dgrze in making any mudifica-

N in the rule orbuth Hovses agree that the rulas
Luld not b madey She- rule ghall thereafter huve
f£ect only in gsuch modified  fornm or baof no effect
“'&gathé,aase,may bej 80, however, that any such modi-
';fS,a§?Dh¥uramendEhng shall be without Prejudice to

e valldity of anything Prewivusly done under that

“% 1 . |

4

fhgin&;ﬂ&gLJuLamanded Lo come inth fores in
U & Ko shmin And n_certain aistricts in

: . The Principal Act, as mended by this Act,

811l cume into foree in. the State uf Jammu & Kashmir
d in the aistricts of Kashnir and Mokokchung in the

é?eewﬂ,Hagalan¢ on such date as the Central Gowep-

n3nt may, by nctification into the Official
gette,appoint.

.‘-_'.--..‘-.'_.-.-_.-—._—

$nserted by Contral het Ny, 79 of 1971

£ instance see tha Comm‘ssion of ‘nguiry
G850%s) Enles, 1954880~ 1Fication HULSedla U,
$.Gazetie of Imdia, 1984 L4, IT s2¢.3,5.P..756,

NEEPHAA her @ widion. 7 & o =t e

BRI SR | — B
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seventh Year of the Republic
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. THE COMMISSIONS OF INQUIRY
| (AMENDMENT) ACT, 1986

(Act No. 36 of 1977

[First published in the “Gazette of India” (Ex-

traordinary), Part II. Section 1, dated 21st
August 1986 ]

An Act to further amend the Commissions of
Inquiry Act, 1952.

Be it enacted by Parliament in the Thirty-
of India as

follows :—

1. Short title and commencement-—(1) This

) 'Act may be called the Commissions of Inquiry
‘(Amendment) Act. 1986.

(2) It shall be deemed to have come into force
on the 14th day of May, 1986.

2. Amendment of Act 60 of 1952.—In section
3 of the Commissions of Inquiry Aect, 1952,
(hereinafter referred to as the principal Act)
after sub-section (4), the following sub-sections
shall be inserted, namely :—

‘(5) The provisions of sub-section (4) shall
not apply if the appropriate Government
is satisfied that in’ the interest of the
sovereignty and integrity of India the

o security of the State, friendly relations

'~ with foreign States or in the public
interest, it is not expedient ‘o lay before
the House of the People or, as the case
may be, the Legislative Assembly of the
State, -the report, or any part thereof. of
the Commission on the inquiry made by
the Commission under sub-section (1), and
issues a notification to that effect in the
Official Gazette.

3 ‘Explanation.—For the purpose of sub-section
- (5), "report” includes an interim report
. and all proceedings of a Commission.

Every notification issued under sub-section
5) shall be laid before the House of the
eople or, as the case may be, the Legisla-
Assembly of the State if it is sitting,
soon as may be after the issue of the
notification and if it is not sitting, within

days of its re-assembly and the
ate Government shall seek the

of the House of the People or,
case may be, the Legislative

y of the State to the notification

by a resolution moved within 2 period
of fifteen days beginning with the day on
which the notification is so laid before
the House of the People or, as the case
may be, the Legislative Assembly of the
State and if the House of the People or,
as the case may be, the Legislative
Assembly of the State makes any modi-
fication in the notification or directs that
the notification should cease to have effect,
the notification shall thereafter have
effect only in such modified form or be
of no effect, as the case may be;

3. Repeal and saving.—(1) The Commissions
of Inquiry (Amendment) Ordinance, 1986, (6 of
1286), is hereby repealed.

(2) Notwithstanding anything
done or any action taken under the principal
Act, as amended by the said Ordinance, shall
be deemed to have been done or taken under
the }’n’ncipal Act as amended by this Act.

such repeal

THE MINES AND MINERALS (REGULATION
AND DEVELOPMENT) AMENDMENT
ACT, 1986

(Act No. 37 of 1986)

[First published in the “Gazette of India” (Ex-
traordinary), Part II, Section 1, dated the
22nd August 1986.]

An Act further to amend the Mines and Minerals
(Regulation and Development) Act, 1957.

Be it enacted by Parliament in the Thirty-

seventii Year of the Republic of India as

follow :—

1. Short title and commencement.—(1) This
Act may be called the Mines and Minerals
(Regulation and Development) Amendment Act,
1986.

(2) It shall come into force on such date as
the Central Government may, by notification in
the Official Gazette, appoint.
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e \'5) The provisions of sub-section (4) shall not apply if the
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